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; . Central administrative Tribunal-
Pr1nbwpd1 Rench:New Delhi

- 0A Nu. ?621/96 )
New Delhi, this the 14th day of Marh,1997

Hon'ble Dr. Jose P. Verghese, Vice-Chairman(l)
Hon'ble Shri S.P. Riswas, Member (&)

Keshav Kumar Gupta,
R/o RV-584, '

EE,DCWE,B/R Comnandﬁr Works Engineer
(Air Force) Palam,
Delhi Cantt.

..hpplicant
{(By Shri S.C.Saxena,ﬁdvocateY
Versus,
1. The Secretary,
Ministry of Defence,
South Block,
New Delhi:
2. Lng1neﬁr in-Chief,
- E-In-C Branch, .
Army Headquarters Kashimir House,
- DHQ PO, New Delhi. . .Respondents
(By Shri VSR Krishna, Advocate)
0RDER (Oral)
By Hon'ble Dr. Jose P._Verghese,Vige~Chaﬁrman(Jj—
 This is an 0A filed challenging - the
charge cheet ngen to the petitioner on the ground of
delay that enquiry is ot proceeding

pediticusly.

The petitioner states that he is <f111 in acrvwce as

there was no suspension order” and there is no other

manner in which he has been serioulsy prejudiced by
the proceedings. Learned counsel for the respondents
Shri YSR Krishna states thét he is filing the reply
today. %The' éntire delay cannot bé attrﬁbuted‘{o the
respondents only since the petﬁtiangf has been making
variouS“appTications “alleging bias against  the
enquiry officer. In view of the matter, tﬁe ends.of

justice will be met if we direct tﬁe respondents that

they shall complete the enquiry expeditiously and for




nas

which direction the 'respondenfs have no objection
provided  the petitioner shall cooperate with the
procéedings with utmost sincerity, We therefore

dispose of  this 04 with g direction that the

respondents  shall pass the final orders on this

enquiry within six  months fronm today and the
petitioner undertakes to cooperate with the conduct
of the enquiry. With these directions the 0& is

disposad of.

(S.P.B#sﬂggjz/f/// (Dr.Jose & Verghese)

Member (&) - Vice-Chairman(J])




